
IN THE INCOME TAX APPELLATE TRIBUNAL 
HYDERABAD ‘ A ‘ BENCH, HYDERABAD. 

 

BEFORE SHRI S.S. GODARA, JUDICIAL MEMBER AND 

SHRI LAXMI PRASAD SAHU, ACCOUNTANT MEMBER 

(Through Virtual Hearing) 

 

ITA No.155/Hyd/2017 
(Assessment Year :  2008-09) 

Asst. Commissioner 
of Income Tax, 
Central Circle 2(3), 
Hyderabad. 

Vs. Sri Meka Srinivas, 
Flat No.305, Solitaire 
Banjara Hills, Road 
No.10, Banjara Hills, 
Hyderabad. 
PAN  BACPS 3232H 

Appellant Respondent 

 

Appellant By : Smt. Nivedita Biswas (D.R) 
Respondent By : Shri C. P. Rama Swamy. 
 
Date of Hearing : 24.02.2021. 
Date of Pronouncement : 06.05.2021. 
 

O  R  D  E  R 

Per Shri S.S. Godara, J.M.  :   

 This Revenue’s appeal for Asst. Year 2008-09 arises from 

the Commissioner of Income Tax (Appeals)-12, Hyderabad 

order dt.29.09.2016 passed in case No.0132/2015-16 in 

proceedings under Section 143(3) r.w.s. 153A of Income Tax 

Act, 1961 (‘the Act’). 
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          Heard both the parties.   Case file perused. 

2. Coming to the Revenue’s sole substantive grievance that 

the CIT(Appeals) has erred in law in reversing the Assessing 

Officer’s action adding the alleged unexplained investment 

amount of Rs.1.90 Crores, both the learned representatives 

invited our attention to the lower appellate detailed discussion 

to this effect as under :  
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  3.   Learned CIT-DR vehemently supported the Assessing 

Officer's  action that he had rightly made the impugned 

unexplained investment addition in assessee's hands on account 

of the incriminating material found during the course of search 

dt.10.02.2009 in case of M/s. Suvarnabhoomi Group.  And that 

the CIT(Appeals) has erred in law and on facts in deleting the 

same.  The assessee placed strong reliance on the CIT(Appeals) 

detailed discussion extracted in preceding paragraph in deleting 

the impugned addition. 

4. We have heard rival submissions in support and against 

the impugned addition.  We find no substance in Revenue’s  
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contentions.  This is for the reason that the assessee herein Sri 

Meka Srinivas has already proved himself to have acted as 

Managing Director (MD) of M/s. Suvarnabhoonmi Developers 

Pvt. Ltd. (SDPL) who was engaged in corresponding business 

transaction in real estate.  And also that the seized document 

i.e. A/MS/RES/03 has nowhere indicated the assessee's name 

at all leading to the inference that it was he himself in 

individual capacity and not the company who had carried out 

all the real estate transactions leading to impugned 

unexplained investment addition in issue.  We thus find no 

reason to restore the assessment  findings assessing the sum 

in issue of Rs.1.90 Crores in assessee's hands. The CIT(A)’s 

conclusion under challenge is upheld therefore.   

5. This Revenue’s appeal is  dismissed. 

 Order pronounced in the open court on  06.05.2021. 

        Sd/-         Sd/- 

                    (LAXMI PRASAD SAHU)                               (S.S. GODARA) 
                      Accountant Member                                 Judicial Member 
 

Hyderabad, Dt. 06.05.2021. 

* Reddy gp 
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Copy to : 

1. Sri Meka Srinivas, Flat No.305, Solitaire Banjara Hills, Road No.10, Banjara Hills, 
Hyderabad. 

2. ACIT, Central Circle 2(3), Hyderabad. 

3. Pr. C I T(Central), Hyderabad. 

4. CIT(Appeals)-12,  Hyderabad. 

5. DR, ITAT, Hyderabad. 

6. Guard File. 

 

        By Order 

                     Sr. Pvt. Secretary, ITAT, Hyderabad. 

 

 


